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ORDERS OF THE TRIBUNAL 

der dated $21.9.05 

None appears for the applicant nor the 

applicant is present in person. However, M. 

T.Rath, rd. Cal for the Respondents is 

present and heatd. 

Mr • Rath bronght to our notice that the 

issue raised by the applicant in this O.A. has 

already been answered by us in O.A.No. 348/04 

dated 30.6.05. He has, therefore, said that the 

ratio of the decision in the O.A.No. 348/04 

sqiarely applies to the facts of this case. 

on the perusal of the records, we find 

that the applicant in this 0.A, has prayed for 

the direction to be issed to the Respondents 

to ante5date his regularization to 15.1.73 

and to grant him conseqtntial benefits 

including revision of pension and other benefits 

an perusal of the facts in O.A.No.348/04, 

we find that in that application, the applicant-

had cane before this Tribunal with identical 

prayer • As we have a ].ready held that the ante. 

dating and regularization after long delay is 

not tenable and that the prayer for revi sion 

of pension taking cent-percent casual service 

into accoint is not maintainable, this O.A.  

serves to be di*nissed. 

hcordingly, this O.A. is disposed of. 

NO costs. 
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